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IN THE. CENTRAL ADfllNJSTRATIVt TRIBUNAL
PRINCIPAL BLNCH

NLy OLLHI

0«A« No* 1203/92 Date of decision 6*8«96

Hon'bie Snt.Lakshmi Suaminabnan, nember (O)
Hon'bie Shri K.fluthukumar, nerober (A)

In the •attar of

1. Railway Sharamik Sangharsha Samiti,
noradabady through its Cohv/enor,
Shri Shyain Bahari Lai, at L-7/A,
itnali Lane, Railway Colony, nor adabad*

2« Shri Shambhoo Nath
S/o Shri Ram Nath
R/o House of Uijay Pal,
Railway Harthala Colony,
Double Storey^near Paper Board
Factory) Ploradabad.

3* Shri Kalloo
S/o Shri Chunni Lai,
R/o V/ill,Uncha Gaon,
Diatt.nor adabad(UP)

• • • Applic ants
(By Advocate Shri S.l'I.Garg, through

proxy counsel Shri K.K*Patel)

1. Union of India through the Secretary
Railway Board, Winiatry of Railways,
Railway Bhawan, New Delhi*

2* The General nanager.
Northern Railway,
Baroda House,
New Delhi,

3* The Divisional Railway nanager.
Northern Railway,
Nodadabad Division, Woradebad-244001

• •• Respondents
(By advocate Shri P.S. Mahene^ru through

proxy counsi'l Shri D,S. nahdndru)

0 R D£ R (cjRAL)
(Hon'bie Smt.Lakshmi Swaminathan, ilember (3)

Both counsel haardj*

2. Uarned counsei for the respondenta has
filed IM 468/96 to ahich/raplr has also been filed.
In thia nA.our attention baa baen dra«, to the ordar
of the Supreaa Court paaaad i, Utit petition (Ci„ii)



•

Wo. 262/94(Shri Dhirendar Singh &Ors v.UOI &Ora)
datad 15.12.1994. He also aubmits that soma of the

applicants in this OA uera also patitionera in the
writ petition before the Hon'ble Supraae Court.Apart
from this* he submits that he has no objection if
similar order is also passad in this OA.

3. Learned counsel for the applicants, Sh.K.K.Patel
AJUfW^ niL . . .

denies that^the applicants here were also the petitioners
before tha Supreme Court. Apart from this, houaver,

learned proxy counsel also concurs uith the above

submissions. He further submits that he is not pressing

# the other reliefs, prayed for in para 8 of the OA^ other
than sub paras (e) and (f).

4. The reliefs in para 8 (e) and (f) are similar

to the reliefs considered and granted by the Supreme

Court in the aforesaid writ petition dated 15.12.1994.

5^ Ir view of the facts and as submitted by the

learned counsel for both the parties^hawing regard to

the order of Supreme Court dated 15.12.1994, this 0«A.

is disposad of uith the following directionsi-

(i) The applicants may submit all the evidence
that is required to be produced within t uo

weeks from the date of receipt of a copy of

this order, to Hespondent No.3- divisional

Railway Manager, Northern Railway, Horadabad

Oivisito, Boradabad to consider their claim

in accordance uith t^e Railway scheme worked
out by the respondents in pursu^ce of the

judgment in Indey Pal Yadav v.UQI referred
to the judgment datad 15.12.1994.

(ii) Respondent No,3 may either examine the claims
evidence placed before him in person or
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duly authorise a senior officer to e xamin^ the
same and submit the findinQs to him* Thereafter^
Respondent No.3 shall, pass a reasoned and
speaking order uithin a period of three months
from the date of receipt of the representations
and communicate the decision to the applicants

immediately,

(iii) Such of the applicants who are found eligible
after such sn enquiry shall be entitled to the
conseqyential benefits as provided under the

Railuay scheme/rules,

6, The application stands disposed of as above. No

ord?r as to co^ts,

ihukumar) (Smt.Lakshmi Suamin1^£han)(K,nul

Member (A) Member (3)
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